IN THE f ENTRAL  ADMIMISTRATIVE TRIBUNAL CQ%
PRINCIPAL BEMCH, NEW DELHI. '

0A.Mo.2337%

Dated thiz the 2nd of February, 1295,

’
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Shri N.Y, Krishnan, Hon.o Yice

Dr. A. Vedavalli. Hon. Hember (1)

Shri A1:1 Sinha,
eputy Commissioncr of Pulice,
Indraprastha B3 state,

_ ‘-‘ND Ihi.

By advocate: Shr? Anis Suhraward

stry of Home

aouyn Biock, New Delhi,

Chiairman (i)

.. Applicant

affair

=

.. .Respondents

2. Governmeny of Nat jonal Capital Territory
of Delhi,: .
through ite Chicf Secretary
Q1d Secretariat, Delhi.
3. Commissioner of Police,
Dethi Police,
Police Head Quarters,
Indrapraseig Estates,
Mew Delhi.
By Advocate:  Monc. : .

.o

QRrRDER. ’OraT)

(Bv Shri N.Y. “Krishnan?

This 1% an  application

Dy a - Deputy

Commissionsr of PoTicen under Znd respondent, who 19

agorieved by Annexure a-p1  order

1

jae]

1,95, by which. he has

to Aruna chal Pradeshs It ds steted

~

helongs to the AGHUT cadre. which <

tands for Arunachal

Pradesh, Goa, Mizoram and UT Cadros,  On appointment

“to the PSS, he waz first posted
1985, e came te Delhi sdme time

and he has  now  been  transferirec

cadre, to which e belonas. It 4o

a tenuce  of 7 oyears for the posting at Delhi, though




i

states that | sarlier several officers have  been
retained at Delht for 7 vyears before they were.

transferred. He 2lso pointed out that, as can be zeen

from the . Annexure A~4 1ist showing the cadre strength

and the position of the posts held in tirunachal

Pradesh, there is ne post vacaht where he can be

accommodated. He has submitted a representation.

r of Polic
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which has been forwarded by the Commis

to the competent authority on 25.1.95 Annexure A-0.

2 In the 0A, it is alleged that there iz alsc
walafide on the part of the respondents inasmuch as it

is alleged that Z persons $/Shri Upadhave and U.Mishra

[

who are juniors - are retained in Delhi though it

their turn get transferred. In the course of the

arguments, the Tlearned counsel also stated that

slections are due in Arunachal Pradesh and. therefore

the transfer ought not to have been made. It is

1

prayed that the ﬁmyugnéd Annexure p-1  order of
transfer be guashed.
3. We  have heard the learned counsel. It is now
. . A : C
settled Taw thet this Tribunal cannot interfere in the
Aﬂrangﬁer until it is established that the transfer s
contraryltﬁ riles or it is malafide. We have not seen

ary rule which prevents any transfer from Delhi to

Arunachal  Pradesh nor has the applicant  estabTished

any malatide in this case. Ue do npot see any malafide
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4, At this stage, the applicant seeks permission to

withdraw this OA. Permission is granted.

5. The OA is dismissed as withdrawn. ,[ | e
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